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3/ ORDER

PER MANU KUMAR GIRI (Judicial Member)

The appeal is arising out of the order dated 31.01.2024 of the Commissioner
of Income Tax (Appeals), NFAC, Delhi (in short the YId. CIT(A)"”). The penalty was
imposed by the Income Tax Officer, Ward-1, Karur for the assessment year 2017-18
u/s.271B of the Income Tax Act, 1961 (hereinafter the ‘Act’), vide order dated

23.09.2022.



2 ITA No.1405 /Chny/2024.
2. The registry has noted delay of 40 days in filing the appeal. Ld. Counsel for

the assessee has filed affidavit of assessee. Considering the reasons given in
affidavit by the assessee and adopting pragmatic approach, the delay in filing of the
appeal is condoned and appeal is admitted for adjudication.

3. At the outset, it is noted that the assessee has opted for solution of dispute
under the Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024. Assessee also
submitted Form 1 DTVSV dated 06.11.2024 vide e-Filing Acknowledgement Number
681742690061124.

4, Accordingly, noting the fact that the assessee is opted for resolution of
dispute under Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024 in the present
appeal, we treat this appeal being disposed of as withdrawn.

5. The assessee is given liberty for restoration of the present appeal in case the
resolution of dispute under Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024 is
failed.

6. In the result, the appeal of the assessee (ITA No0.1405/Chny/2024) is
disposed of by treating the same as withdrawn.

Order pronounced in the open court at the time of hearing on 7th day of
November, 2024 at Chennai.
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